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IN THE CENTRAL ADMINISTRATIVE TRTBUNnL AT ALLAHABAD
© CIRCUIT BENCH, GANDHI BHAWAN
LUCA\NOW

No cAT/CB,LKQ/ 1

OFFICE ~ MEMO'

. Reglstratlon Noo. O.A« ,ijf? of 193§ Ly
- ) . OA. o -
,':rw;,w_ | ppplicant's .

Respondent's

A copy of the Trlbunal S Order/Juogement

dated fr o iry in the abovenoted cose is forwarded
- for necessary action.
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD,
CIRCUIT BENCH, LUCKNOW. S

Original application No. 115 of 1988 (L) .

K.Ne. Srivastava Applicant
- ' Vs,
Union of india & others ove RrRespondents.

Jde ek

HON'BLE D.Se. MIS SRA, A.Me
HON 'BLE D oine AGAR%IAI—J 2 Jolle

1n this application under section 19 of

. \ ‘ L Le
the administrative pribunals Act XIII of 1985 the gtivance

of the applicant 18 that a sum of Rs.7, 612,00 was

- deducted from the gratuity amount payable to him on.

1.1.1986. In the

his retiraneht fraon service on 3
it is admitted

reply filed on behalf of the respondents,
that such a recovery was made but it is explained

e to recover shortage of stationary

rhat it was don
ted 6.2.86. The

items as noted in the audit note da

respondents also admit that before making the recovery

no opportunity was given to the applicant to show

cause against the proposed recovery.

2. We have heard the jearned counsel for the
parties. In our opinion the failure of the respondents

o the applicant is

to give such an opportunity t
We accordingly

against the principles of natural justice.

ot the respondents to give

rtunity to the applicant in accordance with the

" allow the petition and dire

an Oppo
prescribed procedure and pass suitable order within a

period of three months from the date of receipt of

ac
opy of this order. The petltlon is dlsposed of accordi

gly with costs on partl@s (
MEM
1BER (J) MEMBER (A)

thc 1503.1989.

ha
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I TIE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
( ADDITIONAL BENCH )

(Application U/s 19 of the Adminigtrative
Tribunal Act,1985). |

o KASHT WATH SRIVASTAVA coren kpplicant,

Vs,

Te The Union of India through the
General I«E};magex', Wortern Railway,

Wew Delhi.

2 The Divisional Railvay 'Ma‘.nager:‘

Worthern Railway, Imcknow.

3 The Divisional Audit Officer,'
Northern Railway, Iucknow,

P | . Respondents.

DEFAILS OF APPLICATION
1eParticulars of applicants -
(i) Yame of the applicen t- Kaghi Wath Srivagtava

. R C&M% (1i) Tame of the Father- Lt fwe ¢ .D. Lal

| (311) Designation and office Exz. Superintendent
i Store Section
:D.R..I"‘Io Office N .Bly.

Iocknow,

in which employed-

e Wl g’“’\’"k"'\;‘

»e 02.;00. °



P

(2)
(iv) Office address - Bince retired, hence no

question arises to hold the

office,
(v)  Address of gervice 551-K=7100, Bhiljveny
of all noticeg Chandar Wagar, A{-lambagh,
Tuecknoy,
\ 2.  PARTICULARS OF THE RESPON DA TSs-

(1) General Manager, N. HLy,
New Delhi,

(2) D.RM., W, Rly., Iucknow,

(3) Divisional Avdit Officer,

¥.Rlv., Iuckaow.
PARTICULARS OF ORDERS AGAIN ST
WHICH APPLICATION IS MADRE:-

o orders were isgued.

~ The applicant retired on
31.1.__5.311.(1 when payments
of gretuity and funds were
made, k.. 7612/= were
recovered from the gpplicant.

B
A

JURTSDICTION OF THE TRIBUNAL:-

Tne spplicant declares that |
| - the subject matter of the
\&%/\M f\fa;!\'/h QAN\/M}\W | - order against which he wants
| redressal is within the

jurisdiction of this Tribunal

....3.‘00
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5, LIMITATION:-

6., TACTS OF THE CASE:~

(1)

(2)

(3)

(4)

 applicaxtion.

¢ 3)

The applicant further
declares that the application.
ig within the limitation
prescribed in Section 21 of
the Adminigtrative Tribunal
Act, 1985, |

-

Taat -the applicant retired

on 31.1;855/

That when payment of gratuity

was made, the respondent

M~
-

no.2 and 3 recovered i a
gsum of Bs. 7612/~ from the.

gratuity of the applicant,

That the applicant nade a.

representation on 11.6.87,

but that representation could
& aryt

7.4 not be dispogedp. Ine sam

is being filed as Annexure

no.1 % this application.

That when the repfesenﬁation
contained in Annexure no,1 of
the application could not be
digposed off , the applicant
gave a notice U/s 80 C.¥.C.
on 28.5.88. A true cooy of
said notice is,being filed

as Annexure no,2 to thi%'

}ooﬂrnoo




8,

9.

10.

(4

RELIEFS SOUGHT:-

(1) Representation made vide

A-nnexure no.1 of the notice.

(2) Notice U/s 80 C.P.C. was also
sent,but =t}izséction was not taken
either to dispose off the
representation or the notice

U/s 80 C.P.C,

INTERIM ORDER IR PRAVED
IRz~

Wo interim order prayed for.

r
DETAILS OF REMEDIES
LAHAUSTED: - | The aspplicent declares that

he has availeds: a1l the

remedies available to him under

the relevant Rules,

MATTER WOT PHIDING IN

AVY OTHER COURT:=- The applicant further declares

that the matter regarding
which his applicatiom has been
made 1s not pending before any
court of Llaw or any other

authority or any other Bench

e | o T w%kp\/\; of the Tribunsl;.

QO.Blaoo



(5),
: : ‘ 2&3230)05
11. Particulars of Bank Postal Oraﬁr Wo4
Draft/Postal Order Dated 6-9-88
in regpect of the ' kmountaks. 50/~ .
. owy
application. N r . PO.LUCKN ,
¢ NAMEOF 155VINeG PosTo FFIGE <
12. Details of Index At the Pirst Page.
13, List of enclosures - Amexvure no.1 ~Representat~

ion,

Aonexure no.2 Liegal Wotice
U/S 80 O. }?4@p

VIRLFL GATION

I, Kashi Wath Srivastaval neme of the applicant),S/o ~

) - ; * .
e \‘GLIA’W C':D LC"Q{ teseeBZC 60W - working as Ex.

Superintendent, Store Section 'ZD,R.M.i Office , W.Railway,
Luci«:now,iresident,df 551=-%=/ 100, Bhil‘i-‘rmlz‘; Chandra Wagar
Kl embagh, Incknow, do hereby verify “tha!tﬁ the contents
from 1 to 13 are true to my personal lmowledge andbelief
and that I have not suppressed any materisl facts.
Flage.. (’WM I kadn N«M«%A"/ﬁ

, Signature of the appnt
Date.-tgu 7; &8. s E

-1 identify the deponent/applicant,

who ha_é gigned before me. W

( BXumar) ADVOCATE
_COUNSEL FOR THE APPLICANT,

ool R

™
™



» /}Wmum Lo —H-1 |
To, A
sri E, Ae Khan,
Divl.Rly Manager,
NeRly,
LUCKNOW,
sir,

Rei= Recovery of the cost of stationary items
amounting to R8.7612/= from the gratuity
of the undersigned,

1 was dealing with Guard's cquipment, corresp-
onence on supply of K.0il to statiom emd rcvision of
Ke0il scales to station and arrangement of store for .
Melas on the division. Sri Trilok Singh after working
on statianery sead for more than 16 years became A.S.
Store, Sri A.K.Rastogl Sr. Clerk was attached to him.
The then Sr. D.S.0. Sri Baldev Singh asked me, that
since Sri A. K. Rastogi, Sr. Clerk is already working
on Stationery seal with Sri Trilok Singh, now became

"A«SeStore, to look after the stativnery table in addition

to my own work. & As Sri Rastogl was already dealing
with stationery and mo additional work was envolved on
me, I accepted it., Sri Rastogl was fully aware as to
which items were kept where. As an old co~-worker of
Sri Trilok Singh I had made request to him to lookfifter
the seal as usual with Rastogi md he did so upto the
date of his retirement i.e, 30-6-84. ‘The keys of the

Godown as well as almirghs were between these two persons .

and never with me and I was a nominal care takerof the
Seats

So far taking the sup;ly of the statiamery
items from shakurbasti dept was concerned Sri Rastogd
was bring from there. He was returning with stationery
supply by 120 Dn,Gomti Express arriving Lucknow about
22/30 hrs in the nightand was keeping the supply at
his residence and charging T.A. by 30Un the next daye.
I never saw him when he brought the supply from his

residence to office. Under rule it is very objectiongble’

to keep vt Store at the residence. He was maintaining
account of receipts and issues, for exanple old ledger

and issue statements £moax x prior to June 1984, may
kindly be perused in deep.

Sri Trilok Singh retired on 30-6=-84, upto that
date he was looking after the stationery seat and sri
Rastogl was the dealer as is evident from the note of
Sri Baldev Singh the then Sre. DeS.0. datod 18-6-84 as
under $=- ~
* No. SreD.S.0/Misc/84.

It is undexrstood that due to dual
control of stationery there is too much
confusion regarding withdrawal, issues, and
storage of stationery items. 1In order to
prevent any untowards incidence it is necessary
that Sri R.K.Rastogl dealer take over charge
incependently and he will be wholly and solely
responsible for recéipt, issues and storage 47'(
Stationezy.

5d/=(Baldev Singh)
Sr.D eS e 18“’6-840
Qntd, z.



—3&

for refund of R8.7612/= baselessly recovered from my
gratuity and inform me on the agddress given belowi=

Tnarxkihg you in anticlipation,

~

Yours Faithfully,
t’ﬁ—*v v < -:fv\)(?»()-“_i’v\/_hj 3 \y\ é, "

’ :
D)
( KASHI NATH SRIVASTAVA )
Exe Supdt. Store Section
Do.ReMe Office,
NeRly, Lucknowe.

Home AAdressie

551=K/100
Bhilawan,

thandex Nagar,
Alanbagh, lucknowe

. -

Ly )
Qopy to 3= Sri G.P. Agravwalys, / g
| Divl.audit Officex, '
T NeHly, Lucknowe
foz.infbmati.oh and necassary action at his
levels
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From: Bkumer fdwncate, : gy,

¢/o Srt MbJKnparr idvecate - , -
41.4/48 @ref Msli khes, Chnuk, Luckoaw .

To T
’ l . The Sesrotary tn Gavt.
RlyeDepar taen t,
Gevernment of Indin Central Secretarigt,
New pd ki,

Qe 3rl Ees.Khon,
Tae Divisi~nnl Railuny Uannger,
Narthern Reilwsye,
Lokom: Heglon, Lockn~w,

3. Divisi~nal pudit ef-fioer,
Hellye Lirkn~w,

Dear Sir,

Under ios wuctl~as asd an belslf-~f my clicnt
Sri heshi Nath Srivastaw, feta. Supdt.Stare Secti~n
Dakl oftice, NeRly Lucknas Divisi-p Lwkonw, R/n .
S51-4/100, Bdlawen -Chemter Negsr Alembosh, Luck e )1
hereby serve upso yau the fnllnaing netices -

de- That ny client sbrvenomed retiredtrg nis
Gbyve menti~ned past an 3leled9864

S ., That gt the tl:e ~f payment of his aretuf ty

8 s nf%.?ﬁ.w?-i fse SevED tiruseud si- uodred-end %
tielve ~ply) was llezally deductod trem the emmunt
peysble tnr hin but fnspite of remwatsd request-ga

- reasans {nr the dedwtinn hovebean discles ad thhim
but my clicat came-tr knav tirnugh same ~ther snurges

that the recavery-of the said amsugt ns dnoe np
annunt nf seme shnrteges in the dincks f stati ~oery
then my client sent a Jetter-ta y5u doted 4l.6.87

far refund f hit regnverel meney af gratud ty ansunt
But on rensen 8 and/sr details af the recnavery haw
e~ yot eomnmicated tn nimy vnr refund his' recavare-
¢d m~oey, = yau have viniaied »f his Tudemental ri vht
-5

I That, phe abrvessid rogavery ugs ijle ally made

tron my ¢lieot's gratu ty ¢ithut ooy o~tiee tn hin egg
wi thrut resarttnr un the recedure prescribed wder .
;*,‘J.ﬁw and nrdar,

e Inu are, theretnre, called-upen thrnush this

‘ :’5:.91:106 W pay the abvve said amyunt 1 Prg Wi /=-which
“has beea iliegrlly dedw ted trag oy client’s emrunt

ol gratud ty; to him, -witido 6Y deye tfrvn the dete -

of reewipt nt this untice, railiog which my client
Shall e cnostraioed tn seck his redress *auzh

the cawrts of law entirely at ysur risk aod resprnsibie
lity as tn expenses and onste, which please gnte,

Y~urs teithtul.y,

] 6%7 7.4 . Avcate,

Nné



. MN"’Mp,\A“A“ ‘\‘ b
In the Central Administrative Trilbunal , 2

Additional Bench , Lucknow

.. em D e sy em e ae

Application Np.

Kashi Nath Srivastawm cee Applicant

Versus

The Union of India and others eos Reuspondent?s

Affidavit

I, Kashi Nath S'riva‘étava , aged abo“ut‘Go year“s
son of shri C.D. Lal resident of 551 -X-/100 Bhilawan

Chandra Nagar P.S. Alambagh , Lucknow do hereby L"solemnly

affim and state on oath as under vg-
That the deponent is the applicant in the ahyve noted

1
C.P. and as such is fully conversant with te facés

of the case and with those devosed hereinafter .

. ]
~ : 2 That the co'ntEntﬂs of para 1 to 13 o'f‘the enclaéﬁed |
applicatidn afe tii'ue ‘bo my persdnal kr16wledge .

That the Annexure No. 1 & 2 are the true Photo

copies of the origiml ones and have been duly

compared by me. k‘{\vo\/'\/\:wsAM(

Lucknoy - Deponent. -

Dt. J°sep. 1988 - \
Verificati.on ‘

_em mo: o™ o

I, the above named déédnént dn hereby &efify
that the contents of paras i to/ 3 of t‘nié F£Fidavit
arfy_true to my kmowledge. signed and verified _#hi;s

g day of Sep. 1988 within court compound at Luckngow

Lucknoy Deponen £.
Dt 825/3@9: 1988 \LC.{\;, ‘\/&NS W&J’M//




-

e V)
e e ST
wrTe m wEnS

‘presently working as

+ e )

\Y

- | %
Before the Central Administrative Tribunal,

. Circuit Bench, Lucknow, -~ Y

0. A.No.126 of 1988.
it
Sri K.N. Srivagtava. ~======-=Petitioner
Versus

Union of India and others. ~=-r----Responderts.

-

Written Reply on béhalf of Respondents.

1, I N g"“’*’w e v‘aged_fabout Says

years, son of Sri —_ - ' ,

a .
Assillt Parr /ﬂ
in the Office of the Divisional Railway Manager,
Northern Railway, Lucknow, do hereby solemnly

~

state as under :-

1. That I am‘presently working as

in thevoffice of the Divisional Railway Manager;
Northern Railway, Lucknow,;and is looking after
the above mentioned case on.behalf of the
answering opposite parties and am duly authorised
and competent to file this reply. on behalf of

the opposite barties. I have read and understood

the contents of the above mentioned claim petition.

2;' That the contents of paragraphs 1 to 5 of

the claim petition need no commerts from the

answering opposite parties,

{



>
R

o Y%
ey

3. That the contents of paragraph 6(1) of

the claim petition are admitted with a clarification

that the applicant retired from service on 31.1.1986

on completion of age of superannuation.

4. That the contents of paragraph 6(2) of the

cldlm petition are admitted to the extent that

% of the appllcant on account of suortage of

W
i stationary items by the Controlling Offlcer
: N
of the applicant in pursuance of the relevant
orders, true photostat copies of which are

annexed herewith as Annexures No.l & 2.

5. That the contents of paragraphs 6(3) of

the claim petitiona are dénied.'lt is most
respectfully submitted that the applicant did
not make any representation to the Competent
Authority for redressal of his alleged grievances

and as such this claim petition is premature.

: . 6. That the contents of paragraph 6(4) are
denied. It is specifically stated that no notice
under Section 80 of the Code of Civil Procedure
} was served on any of the answering respondents/

opposite parties.

7. That the contents of paragraphs 7 to 13 of
the claim petition do not need any comment from

the answering respondents/opposite parties.

8. That the undersigned, on the basis of legal

W c“,« fv{ﬂ "

s““

3‘7‘ 2

Wﬁ




advise respectfully submits that the present
claim‘petition filed by the applicant is devoid
of merit and the applicant is not entitled to

the reliefs claimed by him and this claim petition

is liable to be dismissed‘with costs.

Lucknow, dated,

\5 . 389 . M/

Verification.

1, KN e lene

do hereby verify
that the contents of paragraph l are true

to my own knowledge and those of paragraphs
to 7 are based on office records and the
same are believed to be true. The cgn}ents

of paragraph 8 are believed to be true.

Lucknow,dated,

|5 .9, 89
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Before the Central Adminlstratlve Tribunal, A\
Circuit Bencn, Lucknow,

,\\ | - 0: A K0 126 of 1083,
Sri KoM Srivastava., 00 o_____ '--Petitioner
Vs,
- Union of India and others. --r----Respondents.

- -

__ Annexure Np. ‘

A\ A AL L

_— . .. N | | | )
/! i o /«//f[) 'Wwo @)\‘l/gb 99 /Jﬁj
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Before the Central .A\dminist\rative Tribunal, \/‘Vz)
Circuit Bencn, Lucknnw.
% -
KA Q.. No. 126 of 1933, .
Sri KoM Srivastava. ---;—---Petitioner
Vs.
Union of India and others. --~=---Respondents.
— : _ X Annexure No, b . o .
b U TNy o I
AL RUDTTNOTE " PRART 17 . o .
Sub:~ ‘Shortage Bf Stationery at the ‘tide of Bending cver the -
Chargee - T . : ver ’
' seee L ‘ o
Stationery ‘items were in mé'chgggé of i Xyshi Math -
Srivastave/Head (lerk (Stores) As per order of ST« DI0/NeRLY o/ THD
‘871 Grivastava handed over the charge to Sri AeKe Eagtog™
19/6/844 Thecharge of -8tatoneTy was taken in the presencs of .
AS (Storegs) Sri Tirlok Singh and the ghortage difference betwean
: book balance and ground balance of stetionery as per enclosed Iist °
v~ omounting to Rse7,612/04 appoxe was noticeds More than 1f Yra.
' have passed but no action appears to have been taken to weoover
the cost of stationewry found short from Sri Kashld Nath Srivasigve
glnce §rl Kashl Nath Srivastava 13 due te Tetire in near future
- Immediate action may please be taken to Tecover the cogt of
| . 8tatlonery dnder advice to pudite . - A R
L. Register ruled 1 Grs. . 28 Npse @ 2/-eachy - BG/-
2+ Repigter ruled 2 W = . . 33" @y _ xes/7%
3.+ Register ruled 3 o .- B @9/5C " 47/50
. %+ Shorthand Note Booke . .. - 02w @3/ " C0E/-
- 5. Traser {Rubber) o 2 @=/45 0 1:3/05.
. G. Itk 8/B Registration. .. - 10 Bottle @ 19/~ " oo/~ .-
“/s Ink "ggenta for /5~ - . 7L Nose @ 4/ . .- = 284/'{
. 8+ Ink ¥/ Ben B/Hlock ¢Chelpark) oL w-..@4/00. = L A - o
9. Tars of Cottons o .. 994l Nos, @ 2/25'per 100 - 223/~ ,
10« Ball Pen Officer & Staffe 164 Nose. '@ /80 each - 246/«
1l. Rubber Stamp. - 38" - @ 2/50 eache = 87/~ - o
12. scissor Stationery. -~ o oL n @ 19/=- o 1Y/- oo
13+ Lane cobtton white. - .~ -59 Rollse-@ 24/62 p,Rolls, 1452/58 :
14, Paper carbon nencil DFCe ' 7 R 4% Qrs. 308/63 . 2L/ 29
154 Re i1l for.Ball Pene . .., C "5339 ‘ngs@.@ﬁé? .pamgec...: . .ZI,BZz/Zg
18e Ink duplicatine Black™ - . W7 21/80 per tube. 550 s
Mo LXD/ 2-3/K 1Pt . I/ 403/85.86/ 2080  Dated: Tucknow &/2/19865
. '/"'—* hand ) . . . v. .—' . l . )
| Forwirded to the 3r.DAO/ SreDsPs0e/ D.R.Mc(Storeg)
- Sett@ament Section/ NeRlyo/LYD for infomation and necessary -
actione : o o . o
) A R - T R CoPe A'grawai -
&//—— e o D - ‘ Divis?ional *:_udit. Cfficer, '
‘\ﬂ‘ . .
xe/
—————— _ . . - o /;
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT
BENCH LUCKNOW

APPLICATION NO. 115/ 1988
KJ.Ne. Srivastgva ® o o ¢ o o o o Petitioner
Vs

The Union of India and others...... Respondents

Rejoinder affidavit of Sri Kashi Nath
Srivastava aged about 60 years S/0
Late Sri C.B. Lal R/O 551-K/100 Bhilwan

Chandra Nagar P.O. Alambagh Lucknow

1. I, the above named deponent do hereby
Swear and solemnly affirm on oath as under,

2. That the deponent is the petitioner in
the above noted case'and has gone carefully>through
the coﬁnter affidavit submitted by the opposite
Parties and have to iay down the repiy of each and

- every paragraph as under.

3. - That paragraph 1 of the counter affidsvit

r
@

needs no comments.

4, That paragtaph 2 of the counter affidavit
also does not need reply.

Se That paragraph 3 of the counter affidavit

needs no comments.

6. That in reply to paragraph 4 of the

Counter affidavit , it is to state that the orders
contained in Annexure NO.1 &2 of the counter affidavit
were never given to the deponent'/ petitioner and that
was ixgzﬁx _issued_after the retirement of the petitioner
and the same is not in the knowledge of the petitioner .
Besides that the order contained in Annexure NO.1 of

the counter affidavit has not been issued by the |

Competent authority . The order contained in Annexure

NO.1 of the counter a ffidavit is against law and is



- A (2)

- without juriSdiction,

Te That paragraph 5 of the counter affidavit

is totally denied . The petitioner made a representation.
f..._.:-

after the deduction of the amount from ‘'gratugty' which

would be evident from Annexure NO.1 of the application..

8e That in reply to paagraph 6 of the counter
afficavit , it is to state that thé notice U/s SONCPC
was given to the opposité’;arties o The acknoﬁledgement
receipt is being filed as Annexure NO.R-1 & R-2 tothis
affidavit. The contention of the opposite parties

are totally é;ise and is against the facts.

% That paragraph 7 of the counter affidavit
needs no comments.

10, That paragraph 8 of the counter affidavit
is false and miscanceivedo

11. That annexures which are enclosed with
this affidagzt are true and verified copies of the

original;. ‘ 1/\—%!’/1\' WOV(/\N g/w\/%m%

o Dyted 13.3.89 Deponent
Placet~ Lucknow

Verification.
I, the above named deponet do hereby
| (> T
verify that the contents of this affidavit fxom paragraph
1 to 11 are true to my personal knowledge and belief

and no facts have been concealed so help me G(D.

W N g/\/V\/M[M[

Dated 13.3.89 Deponent
Pl jces =~ Lucknow

I, identify the deponent
_Aﬁszjhwx who has signed before me.

<& epiZs « 7
' ldcntlﬁed by i . £2 4—;4’-\.\,. a
lerlk 1o Shei., v i &“ \<
mo[ bave gy 1sFie -2 i hv emmmm s |
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ENMM%AMW[ EMEBMMAEL

Cui g’V ADDITHONAL BENCH,

23-A—Fherahill-Road,-Allahabad-211C01 b
Registration No. 1S~ of 1981 ( ()
APPLICANT  (s) ... N Sty vt e s

V.0 o . A
RESPONDENT (S) e ver sares-sn s oot e e s oo s s+ et e

S40 0000001000 c0r0080 0000000050400 QU0 IO INES 5 5.0 PO GEBE 100 COTE VSO0 E0R JES: B0 1004 DEEETILS C000 0062 1000 1000 0008

Particulars to be examined Endorsement as to result of Examination

1. Is the appeal competent ? - V" .

2. (a) Is the application in the prescribed form ? 7”3

(b) Is the application in paper book form ? f’@
(c) Have six complete sets of the application 2 Tweﬁ—eéef“‘% .
been -filed ?
3. (a) Is the appeal in time ? . %@
_(b) If not, by how many days it is beyond
~ "time ? -

(c) Has sufficient case for not making the -~
application in time, been filed ? - '

N - 200
4, Has the document of authorisation;Vakalat- i//.. MAMWW
_ : Y

nama been filed ?

‘ | 4 oS
5. Is the application accompanied by B.D./Postal- % Po ne DD 8§ 390 oLt 6999
02d<3r for Rs. 50/- b .

8. Has the certified copy/copies of the order (s)
against which the application is made been
filed ?

NO .

‘upon by the applicant and mentioned in
the application, been filed ?

7. (a) Have the copies of the documents/relied leq

- above duly attested by a Gazetted Officer
and numberd accordingly ? : ~ /o

> '.”
A4

3

(b) Have the (d{cuments referred to in (a) a}g C I’&v}




. | ' ( 2)

¥ Particulars to be Examined Endorsement as to result of Examination
. '

4

(c) Are the documents referred to in (a) 3}4
above neatly typed in double space ? '

8. Has the index of documents been filed and rﬁ
paging done properly ?

entation made and the outcome of such rep-

9. Have the chronological details of repres- JM
resentations been indicated in the application ?

10. Is the matter raised in the application pending ALO
before any Couit of law of any other Bench of
Tribunal ?

11.  Are the application/duplicate copy/spare cop- -
ies signed ?

¥2.  Are extra copies of the application with Ann- Al
exures filed ? ‘

(a) Identical with the origninal ?
(b) Defective ?
(c) Wanting in Annxures

Nos................../Pages Nos.. ........ ?

13. Have file size envelopes bearihg full add- MO
resses, of the respondents been filed ?

14. Are the given addresses, the registered -
addresses ?

15. Do the names of the parties stated in the NEIE
copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be frue or NA
supported by an Affldavut affnrmmg that they
are frue ?

] J No. 6 of the application ?

N

17. Are the facts of the case mentioned in item f

(a) Concise ?
(b) Under distinct heads ?
(c) Numbered consecti.vel.y-?

(d) Typed in double space on ene side of the
paper ?

18. Have the particulars fer interim order prayed VS
for indicated with reasons ?

19. Whether all the remedies have been exhaused, J}” :

Lk core be wied & 2o \w:‘e)\qu%’
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Registered

IN THE CENTRaL ADMINISTRATIVE TRIL: JUNAL AT ALLAHADAD
"CIRCULT DENCH, GANDHI DHAWAN
LUCKNOW - |

Sl

I\b-aﬁ‘T/CB}‘JLKOJ’ 3@(&“"’3&}1" Dated ¢_ U ] ” E Sy

Registretion No. il of l@%‘%%iiﬁ)
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Please take notice that the appllcant above

“Memed has presented an application & .copy

herewith which has been registered in this Tribunal and the

Tribunal has fixed _ ___ 5% day of _ '\ . 1938 for
Ry N L b . cciis SRR
T [ i‘ii'f i E .

. ‘ . “‘ .
If noy appearence is made on your behalfﬁ your

pieader or by some one duly authorlsod to Act and plead on
» your in. the said. appllcatlon, it w1ll bé heard and oec1ded in

your absehce.

leen unoer my hand and the seall of the~Tribuﬁal-

" this I _day of _ SN Lol
- For DEPUTY REGISTRAR
dinesh/ S

whereof is enclosed,

oy
£

‘ b _



